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Present : 	Honhle Wr. D. Furkayastha, temher(J) 
Hon'ble Mr N rSingh, WeTrher(A) 
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Prodyot }rJLPjufldar 	 Respondent 

Present fc' the applicant ... 	 Dr S. Sinha 
Mr K.Banerjee 

Present for, the respondent +y 

ORDER.. 
V 

Heard learned advocate, Ivr. 1C..Banerjee leading 

DrS. Sinha. On the prayer  made by the apiicant .fVor the 
modification of the order dated 5391 passed by the Tribunal 
-in CA No,105C of 1996, he submits that since there Was no 
direction regarding allotment of the ear of service, resçoroent 
dad not tke any action regarding the yar of aLlotment in the 
IFSough resrondent crr1aeo with the Judgerrent dated 53-98 
of the, 8jd. CA We Vhve onsjdëred the  subpjs ion -of th 

V 	learned advocate None appears on. behalf of the res-onde.nt 
V 

V 

s irice flO notice hs been servd oCn he resrondlent.. After 
corsadertion of the submission of the BppllCdflt we find 
that since the respondent has cljed, with the directions 
in toto cont-'a.ning in the order d0ted 5-3-98 of 
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e 	a 	e 	'in 	o 	oweJer whe n1096, th  	 H  
the applicant is aggrieved in respect of the year of allotment 
in the IFS, he cr, tale ur  with the comretent authority 
accordance with the rules anc anstructi:ns 9  With this the 
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(N.PSingh) 	. 	 (D.Purk yesth) 
MemherA) 	 Member (3) 
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